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2 31.1.95 | Shri Akhaya Mishra, learned Yo :
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| has filed a counter on beh3lf of Fedenn b b e

respondents wherein they héve conceded
the claims of the applicants as regardg
payment of wages s comeiEes. It wis
further mentioned that & sdnction hes
since been received together with the
payment order. The payment is likely
to be disbursed within the next week.
The learned counsel for the petitioners
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is satisfied with this action teken. Thus

the application is thms disposed of,yith
& clear ynderstanding thaét the payment |
will be(made within one rweek ascpromisey
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A copy of the order be made
available to the counsel for both si
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